1 TEM NO. 5 COURT NO. 2 SECTI ON Xl

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).14058/2006
(From the judgenent and order dated 29/03/2006 in CMAP No. 17352/ 2006
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)
RAMVI R SI NGH Petitioner(s)
VERSUS
STATE OF UTTAR PRADESH AND ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)

Date: 07/12/2007 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. AGRAVAL
HON BLE MR, JUSTI CE H. S. BED

For Petitioner(s) M. Dinesh Kumar Garg, Adv.
Dr. Bheem Pratap Singh, Adv.

For Respondent (s) M. Raj esh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Three weeks’ time, by way of |ast chance, is
allowed to file rejoinder affidavit.

Pl ace the petition thereafter.

[ Al ka Dudeja ] [ On Prakash ]
Court Master Court Master



